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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.2668/2001

Thursday, this the 11th day of October, 2001l

Hon’ble Shri S.4.T. Rizvi, Member (Admn)

Jairam 3/0 Rathan Singh

RAD WIL

1. Dallupura, RP.O.Khicharipur

Delhi~21.

applicant.

(By Advocats: Shri U.Srivastava)
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Union of India thraough

The Secretary
Ministry of Human Rescources Development
Shastri Bhawan, MNew Delhbi

The Deputy Secratary

Ministry of Human Resources Develaopmant
Deaptt. of Education

Maw Delhi

The Under Secratary
Ministry of Human Resources & Developmsnt
Shastri Bhawan, Mew Delhi.

. «Respondants

ORDE R _TORAL)

Heard the learnsd counsesl for the applicant.

This is the 4th round of litigation in this

vary

The applicant had First approached this Trikbunal

On~1304/199%9 which was decided on 20.10.2000

lowing directions given to the respondents:-

Fawws The 08 is allowaed with e
dirgctions to the respondents to
re-angads  the services of the applicants
s long therse is nead for engagement of
casual laboursrs in preference to persons
wilth lasser length of service and
outsiders including contractors...”

with

was  Tollowsd by a&a Contempt Petition, baing

ZOODj decided by this Tribunal on 12Z.12.2000.

The

was dismissed in limine with the observation that




oy

"It will always be open to the applicants to apply for

regular employment In  responss to the aforesai
advertisement, 1If eligible”.
¥
,f _
v 4. The matter was re-agitated by means of a MAa, being
Py Mol 13772000 7which was <decided on 13.7.2001. T e

Tribunal while passing orders in the Ma considsred it
enough to direct the respondants to sngade the applicant

on  16.8.2001 as the period of contract was to expire on

[

15,8, 2001. The learned counsel submits that_§ the
aspondents  have complied with the sforesaid direction
given in  order passsad in MO~137/2001 by engaging the
plicant Jjust for a daw. His services have besn
dispensed with on 17.8.2001. The learned counsel submits

:,
that the respondents have proceeded to hire ‘@m casusl

labour through contractor. Hence this Na.

-5, I have considered the matter in the light of the
submissions made by the learned counsel and the matﬁr'al
placed on  record. In the circumstances., T find mysel T

%UMJM - .
unable to  persuade myself t’ &?ﬁ&z&zﬁ-tk@ prasent D& in

its present form as no prima facie case is made out  for

seeking relief. The 0O& is, therefore, dismissed in

* Timine.
(S.A.T.Rizvi)
Member (&)
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